
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27993 0F 2024

[ 3418 ]

...PETITIONER

Between:
Pokala Lakshmi
Occ: Student, Rt/o
Telangana.

Prasanna, Dlo. Pokala Krishna, Aged 1g years,
H. No. 12- 193, Gandhi Nagar, yadagirigutta- 50'attS,

AND

1

2

The State of Telangana, Rep by its principal Secretary, Department of Health
and t\/edical and Family Welfare, Secretaiiat, Hydera6ad.

The Kaloji Narayana Rao.University of Health Sciences (KNRUHS), Rep. by
its Registrar, Nizampura, Warangal, Telangana 506007

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue any appropriate writ, order or direction more particularly one in

the nature of writ of lr/andamus or any other appropriate writ, declaring the action
of the Respondents, more particularly action of the Respondent No. 2, in not

corlsidering the petitioners representation dated 30- og- 2024 for counseling and
admission into IVBBS/BDS Course under lManagement (B and C) Category fur the

academic year 2o24- 25 as illegal, arbitrary, unconstitutiona I and consequenfly
direct the Respondents to consider the petitioners representation for inclusion of
her name for or next round of counseling/stay vacancies for admission into the
MBBS/BCS Course l\4anagement (B and C) Category for the academic yeat 2024-

25.



IA NO :10F 2024

PetitionunderS]ectionl5lCPCprayingthatinthecirt;urlstancesstatedin

theaffidavitfiledinsL-oportofthepetition'theHighCourtmayb,:lllrlasedtodirect

the 2nd Respondent to consider the representation of the petitiorer dt.30- 09-

2024 and allow to [)ilnicipate in the Counselling under lvlarralle n,:nt (B and C)

Category for admissi,:,n into the I/BBS/BDS Course for the ;'rcztd':nric yeat 2024-

25 for stray vacancit:l; or next round of counseling pending dlsposeLl of the above

writ petition.

Counsel for the Petlt oner: SRI K. JAGADISHWAR REDDY

Counsel for the Reslrondent No.1: MS. SWAPNA MADHURI'
AGP FOR MEDICAL HEALTH FAMILY WELARE I)EIPARTMENT

Counsel for the Reslrondent No.2: SRI G' RAVI, LEARNED CCTUNSEL

nipnesenrrr.rc Foft sR| A. PRABHAKAR RAo, sc FoR KAI-crJll NARAYANA

RAO UNIVERSITY OI: HEALTH SCIENCES

The Court made ther following: ORDER
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THEHO ,BLE HE IEF STI ALO ARADHE

THE HON,BLE SRI

AND

IUSTIC E I.SRE IVAS o
rWrit Petition No. 993 of 2024

ORDER' per the Han'bh tt), C\EJJarhce Abk Atu.th|

Mr. I(Jagadishwar Reddy, learned couosel for the

petitioner.

Ms. Swapna Madhuri, iearned Assistant Government

Pleader for Health, Medical and F-ami1y Welfare l)epartment

appears for respondent No.1.

Mr. G.Ravi, iearned counsel represenling

Mr. A.Prabhakar Rao, iearncd Standing Counsel for Kaloji

Narayana Rao University of Health Sciences, appears for

fespondent No.2.

2. With the consenr o[ the parries, the matter is heard

finally.

3. In this writ pcrition, the petitioncr inter alia has prayed for

the following relief:

"For the reasofls stated in the accompanying

afftdavit, the Court may be pleased to issue any
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ap Lr r()pdate wflt, order or dirccflon ln()t(l

par i,:ularly one in thc nalure of r'n' ''t
m.. )(lamus or any olher approprirtt \\ n '

de:r ilinng the action of the tespondcnts . ln'rr':

pa:rrcularly action of the tespondent No 2 it not

c,,rr.rdcnng the periUoner's rcprci( lll tui 
'r)

da tcd 30.09.2024 for counseling and adrnils o r

mr,r NTBBS/BDS coutse undet Managemcrrt (F tt

(.) category for the academic yeat 2t)2-l i"5 rc

illr:qaI, ^rbitr^ry, unconstituuonal rLnd

ci,rsequently direct the fespondents to t:otrsiclt:r

tLr' petifloner's reptesentation for inclusron of [rt:t

na-ne fot or next round of counsclirg,'slt'r'y

r-a,rrflcies for admission into thc NtBIr;S/'B l)S

c:,rrse N4anagement (B & C) categorl fot llLc

ar: rclemic yeat 2024-25 and pass such otbcr ordtlr

or ()rders as this Court deems fit and ptopr:r in tlLe

cir clrn-rstances of the case."

4. l-c:.r:ncd counsel fot the petitioncr subrr-rrtr':c] that the

petitioner had applied for admission into MBtlSTlJl)S course

for the a r. ademic year 2024-25 under 'A' catc!;or'\'. Horvever,

inadvertt:rLt1y the petitioner could not rcgistel: lir- admission

under r': liragemeflt quota 'B' and 'C' QiR I) 'latcgorie s

- I . .'
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I'hcrefore, rhe University is not permitting the pedrioner to

seek admission undcr Management euota 
.B, and .C, 

Q..IRI)

categories. He further submitted that the petitioner be gtanted

liberty to submit a representation to the University and the

University be dirccted to decidc the said representation in a

time bound manner

5. Learned Standing Counsel for the University submitted

that the last date of registration was 23.0g.202,1 and thereafter,

merit list has been prepared, which shall be published at the

time of indicating the web options. However, it is fairly

submitted by him that in case the petiuooer submits a

representation, the same shall be dealt with by the Universiry in

accordance with law.

6. In view of the aforesaid submission and in the pecul.iar

facts of the case, the STrit Peririon is disposcd of with Jiberty to

the petitioner to submit a represenration beforc the University

with regard to her gtievance. Needless to statc that in case such
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a represerr I a ion is made, the University shall c :c d : the same

within a l:),. rod of two (2) days thereaftcr. It is rnr.cl: :lear that

this Cout: has not expressed any opinion on the nlrtts of the

matter

\{is r:.:llaneous appl-ications, if any penclir-rg, ;hall stand

closed. 'l hcre shall be no order as to costs

To,

nssrsrT( rrJAItP[EE
//TRUE coPY/' 

=Erl,loN 
*kr..* \

1 The Principal ljecretary. Department of Health a.nd [r/edir:a anrl Family' w;ifil, sLcr',, iiirt, T'he st'ate of relangana, Hvderabad'
z. ii 

" 
Xrrbl Nir yana nao Univlisity of H-ealth Si]ences (Kl'lFIUHS)' The- n"ol.iiri Niz; hpura, Warangal, Telangana 506007

s. 6.""'-CC t" 5ii r..'Lisaoishwai Reddv, Agupqglg [oPtrcl
4. One CC to Sr ,r praonaiai'ilatlsdf.iXaf"ii Naiayanir'Fla'r lJniversityof

Health Scienccs[OPUC]
S. f*6''CC. i" i,i-jio," ftl"ti"al Health FamilyLffelfare Departn.nt, High Court" 

toi tf'" Sirt" o'Telangana, at Hyderabad [OUT]
6. Two CD CoPi::;

TJ
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HIGH COURT CC TODAY

DATED:0411012024

ORDER

WP.No.27993 of 2024

DISPOSING C)F THE WRIT PETITION

WITHOUT COSTS
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